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This O.A, has been filed by Shri Natha
Kumbhar being aggrieved by the eorder of the
Disciplinary Authority dtd. 22,5,83 impesing
en him the rewevery of sum of Rs.15j000/-
on account of less caused to the Department
under Rule 12(2) ef CCS (CC&A)Rules) 1965,
Being aggrieved, applicant has filed an appeal
(Annexure~A/4) 4td.5.7.03 before the Directer
of Pestal Services, Sambalpur Regien praying
for guashing the order of recovery imposed en
him, As his appeal has net been disposed of,
he has filed this 0.A., seeking relief as stated
above, |

I Have heard Mr.T.Rath,kd.Counsel fer the

-applicant and Mr.U.B.Mohapatra,Ld.Sr.5tanding

Counsel for the Respendents,

In the midst o f the hearing, the Ld.Sr.
Standing Counsel, by filing a Meme Ne.S5E/R0O/
18-37/2003 dtd.25,3.,95, sutmitted an erder
passed by the Appellate Authority en the éppli
cant's appeal dtd,.%.7.¢3 quashing the erder
ef recovery of Rs;l&gﬂﬁa/; imposed on him by
the Bisciplinary Autherity on the ground that ‘
the bag unier reference was received in tern/
damaged ceondition in that effice and that no
where it was the case of the prosecution
that the applicant was either respensible for
the damaced /tern conditien ef the bag er that
he had misappropriated the ameunt eof Rs,.15,0€0
stated teo have been kept in the cash bag. He

had alse held that nething ocould be cenclusived

ly proved to the effect that the applicant was
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directly or indirectly respensible for the
less @f: the money from the cash bag or less
;:aaseﬂ te the department, However, considering
the role and respensibllity ef the applicant,
the Appellate Autheority reduced the punishment
on the applicant te that of Gensure. As the
Appellate Autherity, after due censideraticn
e f the facts and circumstances of the casg,
has, by a reasened erder, decided that the
applicant was net respensible for the less
caused te the Department and therefore quasid
imposed
the order ef recovery of Rs.15,000/-fon himyg
Bhe relief seught fér in this 0,A, has been
fully met te that exﬁent:az:lhis 0O.A, has beceme
infrluctumzs. However, the fppellate Authority
has :lmp@éed the punihsment o f @ensure which 1g
however, & different matter and 1t is fer the
applicaﬁt te seek departmental remedy if he
would feel agorieveidby the erder,
Having regard te the abévc: facts and

circumstances of the case, this O.A. is dis-

p@sed of béing infructueus,

The "«\;gapc:llate Aublmrlty by itserder

dtd.25.’3.@5 although reduced the pdnishment

PP
already, by the disciplinary authority frem

recovery of Rs,15,008/~ te that of censure,
ol
it has,been explicitly erdered that the ameunt

already recovered from the applicant sheuld

alse be refunded te him with the passing ©f
w’fv e

the arder referred t@ abq;ve. 'V)u-ol/ ,
ks W;fi;ﬁg s
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